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“(i) Out of the total amount of Rs. 24,979.67 Crores lying in the “Sahara-SEBI Refund
Account’] Rs. 5000 Crores be transferred to the Central Registrar of Cooperative
Societies, who, in turn, shall disburse the same against the legitimate dues of the
depositors of the Sahara Group of Cooperative Societies, which shall be paid to the
genuine depositors in the most transparent manner and on proper identification and




on submitting proof of their deposits and proof of their claims and to be deposited in
their respective bank accounts directly.

(11) The disbursement shall be supervised and monitored by Justice R. Subhash Redd),
Former Judge of this Court with the able assistance of Shri Gaurav Agarwal, learned
Advocate, who is appointed as Amicus Curiae to assist Justice R. Subhash Reddy as well
as the Central Registrar of Cooperative Societies in disbursing the amount to the
genuine depositors of the Sahara Group of Cooperative Societies. The manner and
modalities for making the payment is to be worked out by the Central Registrar of
Cooperative Societies in consultation with Justice R. Subhash Reddy, Former Judge of
this Court and Shri Gaurav Agarwal, learned Advocate.”
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